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IN THE CENTRAL ADMINISTRATIIVE TRIBUNAL; HYDERABAD BENCH
AT HYDERABAD

0,dsNo, 204 Dt, of Order; 29=3-95,
G, Karunakaran ove Applicant

Vs -

1. Divisional Railway Maﬂéger,
(Personnel) S.C.Railway,
Sec'bad(BG) - . ;

2. Chief Persomnel Offider,
S.C.Railway, Rail Nilayam,
Sec'bad,

3, Génerasl Manager,
S,C.Railway, Rail Nilayam,
Sec'bad, ‘oo Resgpondents

Counsel for the Applicant ¢ Shri G,V,Subba Rao
Counsel for the Respondents ;s suiri G.S.Sanghi, SC for Rlys,
 CORMM:

THE HQN'BLE JUSTICE SHRI V, NEELADRL RAO 3 VICE ~CHAIRMAN

THE HON'BLE SHRI ,A.B. GORTHI ' s MEMBER( A)
04 204/93. . Dt, of Order : 29=3-95,

(Order passed by Hon'ble Shri A.B. Gorthi, Member(a))

EER;

The applicant was sppointel as an Office Clerk on
_1-’4--3-6& in Railways on Secunderabad Division, He was promoted
as Sr. Clerk , Heal Clerk and was then empanelled for promotion,
ss Chief Clerk in the seale of pay of Rs. 1600 = 2600 on 8-6-88,
He was promoted to O;E. Grade @ in the saale of Rs, 3000=3200
regularly with effect from 1992. His prayer in this application

is for a direction to the Re#pondenta to extend to him the
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‘ ?ene its of the judgemeht in O.A.NOJ 873/90 by fixing xheks
seniority with reference to the occ#rence,of the date of

vacancy in the caire of Chief Clerkﬁwith all consequential:
benefits, l
“ |

2 Heard learned Counsel for‘£qth the parties,
- Admittedly the'applicant is similaq&y situated as those in

O.A.No. 873/90 which was decided by|-' this Bench of the |

Tribunal on 16=-12-93, In the said judgement, it was

observed that promotion to the pos? of Chief Clerk was

in pursuance of the p rocess whlch[was initiated subsequent to
31-7-83 but prior to 31-7-86, Accordingly it was held that
letter dt, 31«7=83 would be applic%ble to the cases of

promotlona and as auch for the puﬂpose of zone of consideration
for promotion to the post of 08 GT. I the respective date

of the non=fortuitous vacancy inlthe post of Chief Clerk
l .

hal to be taken into considera. ton,
|

3. In view of the aforestated, this 0.4, is allowed.

with the directlon to the Respondents to extend to the
l .
applicant herein the benefit of the judgement in O.d. 873/90.

| ' V I
L Respondents to complytwiﬁh the direction within'

three months from the date of.co#mqn;cation,of this order,
Original application is'oﬁieredgaccordingly. No order as

to costs, |
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IN THE CENTRAL @MINISTRA‘ITVE

 TRIBUNAL:: HYDERABAD BINGH AT
. HDRSBH

- CePoNoy of 1995

Q .ACNDO 294 of 1995
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- %?.E‘j-e;eﬂlﬂf\di'm s Applicant/

Applicant

and ,

. ORI ‘ o A
spiGQS(«“w\QtL_ "
. DRM/P.er sonnel: - i

. S.C .Rly., SC(BG)

and- another \,\,ReSpondents/
espondents
W[ S AT

ON T«I‘MIP RETITINNUND ER
: TICN 17 OF CAT
ACT, 1985,
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’5@65 Memio® to'C.Ps 01

02 =-do = Contempt 2& 3
S ‘." Pet:.tlon

| 03 19“—3-95 Copg of the
geeent in
OANO. 206/95 4 & 5

O4 10-4=95 Copy of the 6
representation
of the epplicant

Filed by:

M/s G,V.Subba Rao,
N, Ethirajulu, .
AdVOCates

1= 1-230/33’
Chikkeda galli,
Hyd ercba ,
Counsel for Appligart






